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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to amend the Deli-
mitation Commission Act, 1962."

The motion was adopted,

o wq fovd & fodas =
LEc U S

INDIAN PENAL CODE
MENT) BILL*

(AMEND-

(Omission of section 1244)
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MR, DEPUTY-SPEAKER: The

question is:

“That leave be granted to in-
troduce a Bill further to amend
the Indian Penal Code, 1860."

The motion was adopted.
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INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Omission of sections 125, 126 and
127).
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The

“That leave be granted to in-
troduce g Bill further ty amend
the Indian Penal Code, 1860.”

The motion was adopted.

Y W G § fafaw wy
I FTAT § 1

15.50 hrs,

CONSTITUTION (AMENDMENT)
BILL—Contd,

(Amendment of articles 74 and 163)
by Shri Madhu Limaye

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri Madhu Limaye on
the 10th May, 1968:—

“That the Bill further to amend
the Constitution of India, be
taken into consideration.”

Time allotted is 14 hours, time
taken is 21 minutes and the time re-
maining now is 1 hour and 9 minutes,

i wy fosd (Hi7) @ ES
ARG T 930 |

MR, DEPUTY-SPEAKER: We will
consider it. Shri Bhandare may re-
sume his speech. He has taken 9
minutes already; however, I will
give him five minutes more.

SHRI R. D. BHANDARE (Bombay
Central): Mr. Deputy-Speaker, Sir,
there will be another opportanity
for me to discuss this matter when
the suggestions made by my brother
advocates and lawyers will be
brought before this House but so far
ag this Bill is concerned, in simple
language it seeks to codify what is
known as public morality or the
convention that those who are likely

*Published in Gazette of India EX traordinary, Part II, section 2, dated

26-7-68.
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to change sides- after the general those tensions and conflicts continue

elections should resign. In other in the Indian society there is  bound

words, those who would like to to be changing of sides both in poli-

throw - away - the . manitesto with tics and in other organisalions. Mere-

which they had gone before the pub-
lic, the voters, and from whom they
had sought support on the strength
of that manifesto. and accept the
manifesto of another party should
resign; that is, there ought to be
some check on changing sides. The
matter of changing sides should be
left entirely to the Members them-
selves because it falls within the
purview or province of what is
known as convention or public mora-
lity. But Shri Madhu Limaye would
like to codify that conwvention. There
will be an occasion to deal with this
question elaborately when the sug-
gestions incorporated in the report
which hag been prepared in  pursu-
ance of the”integration conference
are considered and T shall have time
to deal with it elaborately then.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur): The Bill has nothing
to do with the integration conference.

'SHRI R. D BHANDRE: It seeks to
stop defections.

SHRI ATAL BIHARI VAJPAYEE:

For that there is a different com-
mittee,
SHRI R. D. BHANDRE: 1 am

sorry. But the report to stop defee-
tions is to be discussed. To stop de-
fections is sought to be codifled and
that codification will come before the
House. Then I shall be able to deal
with this aspect elaborately.

So far as thig Bill is concerned, 1
would like to oppose it becauge of
the simple fact that there can be no
codification. Theng can be no law or
legislation by which we can stop de-
fection. Why is it that I am raising
this question? I am raising this
question because in the Indian so-
ciety, constituteq as it is, there are
a number of tensions and conflicts,
soclal and economic, and so long as

1150 (Ai) LSD—12.

ly amending the . articles of the
Constitution, putting a check under
article 74 on the Prime Minister
limiting his or her latitude and power
to take any- person he or she would
like to take in the Ministry or under
article 163 putting a limitation on
the power of the leader of the Legis-
lature to form the. ministry, will not

help matters. My suggestions are,
therefore, twofold. First, we have
got to see and all political parties

have got to see and a!l leaders should
apply their minds and direct their
efforts to' reviewing those conflcts
and tensions in society. That is the
first suggestion which I. would like

to make. The second suggestion that
I would like to make is that we
should see that we move and move

fast towards polarisation of politice
in this country. So long as there is
no polarisation, you will appreciate
that this political morality will not
be of any avail or will not be a clog
or a limitation or a deterrent on
those who would like to cross over
and bring about political polarisation.

MR. DEPUTY-SPEAKER: Before
I call the next speaker, I would like
to know how many Members want
to participate in this debate,

st wvey sy (Tt ) : guTem
TR, FIT UF ;AT KT AT ¥ | ¥A
AT aw T fuAz 1 % £
g i & o fafgr g d 7 & 4
¥ arg fomr oy ¥ Afer e A
T & 27 o= g1 1g &, w1 A%
faw ¥ 1 ggsmamer 3 7
MR. DEPUTY-SPEAKER: There
is no point of order.

1 find that there are about nine
Members who want to speak.

SHRI ATAL BIHARI VAJPAYEE:
We have one hour at our disposal.
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MR. DEPUTY-SPEAKER. The cases, the Minister is not given a

hon. Minister will also take some separate secretary or separate Minis-

time. try. But if you reckon the cost of

SHRI TENNETI VISWANATHAM
(Visakhapatnam): 1 would also like
to speak.

MR. DEPUTY-SPEAKER: Hon.
Members may confine themselves to
about flve minutes each ang not
more than that. The main thing is
the principle of the Bill; the number
is a secondary thing and that can be
taken up afterwards.

Now, Shri Lobo Prabhu.

SHRI LOBO PRABHU (Udipi):
This Bill tends to be confused with

the purpose, from what I have heard.

from the last speaker. We are concer-
ned here with the simple proposition
about the size of the Ministries. The
first question is whether there is a
necessity to regulate the size of the

Ministries. One has only to look
around to see what is happening.
For instance, in Bihar, we had a

Ministry whose size was equal to the
number of Members belonging to the
particular party. Again, one has to
look around in Punjab to see what
the position is. But more than that,
I sha]l speak from my own experi-
ence. I wag in the Government for
about thirty years, and I have seen
the time when four advisers or four
councillors could do the work in UP,
which is now done by about forty
Ministers, I have seen the time
when the work in the Government of
India could be done by 10 councillors
or 10 Ministers, which is now done
by 56 Ministers.

The first thing that I am concerned
with as an administrator is this.
What is the effect of having 56 Min-
isters? It means 56 secretaries; if
they belong to the ICS then they are
on a salary of Rs. 4000; if they ore of
the other variety they are on a
salary of something like Rs. 3500. In
fact, there is not only a secretary but
there is a string of other officials
following him. Of course, in some

the administration following the ap-
pointment of a Minister you would
be surprised how for a political pur-
pose Government are making the
common taxpayer spend so much on
the staff, I shall mention what the
expenditure is on each minister in-
dividually.

I think the calculation made in the
last Parliament was that a Minister

cost Government something like
Rs. 6,600. The latest figures which
are avai'able, though they may not

be up to date, show that a Minister
costs Rs. 10,000 per month.

AN HON. MEMBER: Per day.

SHRI LOBO PRABHU: Per day,
all right; I am willing to accept the
amendment that it is Rs. 10,000 per
day, because the mistake which some
of them commit are very expensive;
the mistakes which they make, es-
pecially if they are in such Jlarge
numbers, especially for want of
qualification, cost Rs, 10,000 a day.
So, you have this position that a
Minister costs so much, the staff costs
so much, and you have also this pro-
position that a Minister—who is ap-
pointed to salisfy some political pur-
pose or to gratify the claim of a
particular section of the House can
be unsuitable—I am using the word
advisedly—for his post. We have,
therefore, o restrict the number of
Ministers to g size which will secure
good quality and which will ensure
that the expenditure is the minimum
and at the same time will ensure
that the work is done expeditiously
and econormically.

This is a long subject and I do not
know how indulgent the Chair will
be. But I would say this that to
have separate Ministries and separate
Ministers means that files have to go
up and down several ladders before
they are decided. Before a decision
is taken on any subject, all the con-
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cerned Ministers have to be consult-
ed, and as soon as the file cumes from

2017

on a Ministry to the other, it goes up-

and comes duwn to the bottom and
again it goes up. You can imagine
what an amount of movement takes
place just because of the simple fact
‘that the Government must have a
Minister to satisfy a political purpose.

Now, I come to the effect on the
public mora'e of having so many
Ministers. The public has lost  its
respect for the Ministers when they
are so cheap, when they are packed
like sardines in a tin, when they go
so frequently 1o cach district. More
than that, when a Minister has not
got the status, and when a Minister
is appointed particularly to satisfy a
defector, then you are bringing down
the office of Minister. Any Minister
who is appointed for his qualifica-
tions must feel that he is being de-
graded when he is in company with
those Ministers whose only qualifica-
tion is of crossing the floor or being
a defector.

So. I entirely agree with my hon.
friecnd Shri Madhu Limayc that the
size of the Ministries should be de-
creased. I would go a little further
ever and 1 would introduce an am-
endment that instead of the sizc
being one-twelfth, it should be one-
twenticth of the number of elected
Members. ...

SHRI JAGANNATH RAO JOSHI
(Bhopal): Size of the Minister?

SHRI LOBO PRABHU: The size
of the Ministers varies, of course. If
my hon, friend was himself a Minister,
We may have to make an allowance
and say that he is equal to two.

I woulg like to make my position
clear. T shall give you the calcula-
tion now. In this House, at the rate
of one-twentieth, we would have 26
Ministers. It is certainly not a small
number; we can
many in this House as have the
qualifications to be Ministers, I am
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not making any allegations, but this
is about the number of Members on
the other side fit to be Ministers;
the others should be very good fol-
lowers. In the States, the size should
be 12 or 13 or 14 Ministers, or about
one-twentieth. I may remind you
that in the State of Madras which,
in spite of its political changes, has
still a reputation for being a very
cfficiently-governed State, they have
found it not impossible to work with
eight or nine Ministers, Therefore,
this plethora of Ministers in other
governments is like a swarm of fish
which lay their eggs in large num-
bers in the hope that some would
come out. This must stop if demo-
cracy. is to mean anything. I would,
therefore, urge that my amendment
may be accepted and that without
delay we stop this proliferation,

SHR] RANE (Buldana): Mr. De-
puty-Speaker,  Sir, 1 rise to make
certain observations on the Consti-
tution (Amendment) Bill moved by
Shri Madhu Limaye. Perhaps, this
is the first occasion that I am agree-
ing, though not entirely, with Shri
Madhu Limaye substantially in cer-
tain respects.

I agree, in principle, that there
should be a limit placed on the num-
ber of Ministers at the Centre as
well as at the State level. Secondly,
I agree with the observations he has
made in the Statement of Objects
and Reasons, It is quite true that
the Congress Party at the Centre or
even the Congress Ministry at the
Centre has not laid down any
healthy conventions about the for-
mation of the ministry. If you look
at the number of Ministers, in 1952,
the Cabinet Ministers were 12 and
the Ministers of State were 5. In
1957, the Cabinet Ministers were 14
and the Ministers of State were 8.
In 1862, the number of the Cabinet
Ministers went up to 17 and the
number of Ministers of State were
11. Now, in 1887, the number of
Cabinet Ministers has gone up to 18
and the number of Ministers of State
has gone upto 17. This itself shows
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that the Centre or the Central Gov-
ernment or the Prime Minister has
not taken that much care to see that
the number should be the minimum.
I would, therefore, submit that what
Shri Madhu Limaye has said that the
Congress Party has not laid down a
healthy convention for the forma-
tion of the Ministry is correct......

MR. DEPUTY-SPEAKER: You
do not want to include Deputy Min-
isters in the Council of Ministers?

SHRI RANE: I have not purpose-
ly included them because 1 wanted
to place before the House the in-
crease in the number of Cabinet
Ministers and the Ministers of State
from 1952 to 1967,

As regards the merits of the Bil],
I do not agree with Shri Madhu
Limaye’s sub-clause (ii) of clause 1.
It says that it shall come into force
immediately. I do not want that the
status quo shduld be disturbed after
passing this legislation.

As regards clause 2, it says that
the ratio of Ministers should be 1|2
of the elected Members of the Lok
Sabha. I agree with that in principle.
But I differ when it comes to clause
3. In the State Legislatures, 1 think,
the ratio should be 1|20 as stated by
Shri Lobo Prabhu.

After Shri Madhu Limaye moved
his Bi'l that is before the House, it
has appeared in the press that the
legal expert committee on defectinns
have made certain suggestions about
the formation of the Ministry and
about the prevention of defections.
They -have suggested that the minis-
ters should be 1|10 of the total num.
ber of Members of the legislature in-
cluding the Upper House.” At present
the number of Ministers at the
Centre is about 57. Now, if we
accept the suggestion made by the
legal expert committee on defections,

‘it may come to B0 at the Centre and, :
in different States, it may perhaps -

be double or more than double. Take

for instance, Madras. At prasent,
Madras has only 9 Ministers. If we
take this suggestion, the number
may go upto 40. So, my submission
is that the suggestion made by the
legal expert committee on defections
is rather unreassonable or, perhaps,
one can say, it is absurd.

1 quite agree with the Statement of
Objects and Reasons which says that
the more the Ministers, the more the
expenditure. I have come to know
that though we have got 18 Ministers
of the Cabinet rank, our Departments
exceed more than 100. It means in-
eréase in expenditure. I do not want
to go into details. My submission is
that the Departments themselves incur
heavy expenditure,

With these words, I submit that I
quite agree with Shri Madhu Limaye
in principle, and with whatever I
have suggested I support the Bill,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr. Deputy-Speak-
er, Sir, the Bill, whether it is accept-
ed today or not, embodies in itself a
very good principle. Although there
may be disagreement on the actual
numerical factor, namely, 1]12, still
there shou!d be general agreement on
the question whether the Ministries’
size should be under-sized, over-sized
or sizeq properly. Now after four
General Elections, after the 1952 and
the subsequent clections, we hawve
found that in the wvarious States as
well as in the Centre, the tendency
has been {0 increase the size of the
Ministries. I do not like to offend any
one who is at present g Minister either
here or in the States. I am talking of
a propositien which is academic in
nature except where Mr. Limaye says
that the Aet must come into éffect at
once; that is, to say so is an invita-
tion to the Government to oppose it at
once because if it ghould come into
cffect at once, the present Ministers
cannot be expected to pass it; they
are not so bad as to pass such self-
denying ordinances on themselves
immediately. ' o



Constitution
(Amdt.) Bill

The position is that there is abso-
lutely no doubt that ministeries are
oversized to a disgusting extent. 1
should say that the Central Govern-
ment can be run with 30 Ministers; I
have no doubt about it. Those Minis-
ters who are now working know that
30 of them gre good enough to deal
with any problem that arises before
the Central Government. But now
are the Ministers selected? They are
rarely selected with reference to the
volume of work. Those who have got
any part or lot in making a Ministry
or being in a Ministry know perfectly
well that they have got a lot of varied
pressures and it is to satisfy those
pressures that 3 Prime Minister or a
Chief Minister hag got to give Minis-
terships. Of course, the first 10 or 15
members in a Central Ministry or the
first five or six memberg in a State
Ministry come there because they are
inevitable; they are qualified or are,
on account of their political strength
are inevitable, but the rest come due
to unhealthy pressures. The Prime
Minister or Chief Minister tries to
spread the net far and wide and see
that as many people as possible are
brought under their protective wings.
Of course, we cannot blame the mem-
bers if they are a little ambitious and
we cannot blame also a Prime Minis-
ter or a Chief Minister if he is a little

2021

over-ambitious; he wantg to be as
strong as possible and, therefore,
whenever there is a pressure, he

would certainly try to accommodate
and that is what is happening. That
is the reason why before a Session
begins, new items appear with refer-
ence to either State or Centre that
the Prime Minister or Chief Minister
is thinking of expanding the Ministry.
During the Session therefore, all
ambitious members are bound to be
silent and when the Session is over,

again ‘speculation goes on and people’

would be going about expecting as to
who is to become the next Minister.
Ang there are always some obliging

'reporters Who! rifentibn'a few names’
18nd then the game goes pn until again ';
the next Session comes. Then, again

there are reports that the Chie? Min-
ister is thinking of so and 30 to fill the

BRAVANA 4, 1800 (SAKA)
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gap caused by so and so on account of
certain reasons or that the Prime
Minister is going to do it. Our report-
ers are very excellent reporters. 1
think, they beat the best reporters in
the world and they give you such nice
assessments that every day when we
come to Parliament or go to an As-
sembly, we really think that the
Prime Minister or the Chief Minister
is going io make an actual announce-

ment on the floor of the House that so .

and so is appointed a Minister, but
that nothing comes, We ask import-
ant ‘reporters, ‘What has happened?’
They reply, ‘Well, not now, it will be
tomorrow’. Then tomorrow and to-
morrow, is on the wall. Ambition is
our weakness and Chief Ministers and
Prime Ministers are able to play upon
it. Their strength lies in this that
they are somehow able to command
the majority of the party and they
continue the game; when they feel
they are failing, they expand the
Ministry automatically and succeed.

Thig tendency is a very bad one.
That is why the principle embodied
in the Bill is very good. As suggested,
I believe the Central Government can
run with 30 Ministers and the State
Government with 10, I have abso-
lutely no doubt about that.

SHRI S. M. JOSHI (Poona): If it
is fixed at 30, still they will be able
to play on that ambition.

SHR] TENNETI VISWANATHAM:
True. But it will be limited to that
extent.

Now on the question of a statutory
limit, the point is whether we can
impose such a limit. If you are a
Chief Minister, you will oppose it. It
will be almost impossible in the pre-
sent context of events to have a con-
vention. Conventions are honoured
more, in the breach than jn the ob-
servance. That is the reason why
Shii Limaye has predcribed a - limit
statutorily in his Bill. If we are able
to agree on a statutory limit, ambi-
tions can be cut down to size and the
pressure upon the Chief Ministers and
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the Prime Minister will also be re-
duced.

Then the race will be among the
qualified people or the politically-
strong ones within the party to come
up to the level and into the first 30
in the Centre or the first 10 in the
States, After a time, this will become
an accepted practice in the country.
It is a question of our willingness to
take a decision. This decision must
be taken at some time or other. The
objection taken would be that such a
decision has not been taken in other
countries.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): There is g law
in England on the matter,

SHRI TENNETI VISWANATHAM:
In England, there were 125 Ministers
at one time. For us here, there cannot
be more than 30. If there is a law,
let it be observed, If we make a law
and observe it as in the case of the
law on prohibition, what is the pur-
pose behind having such a law? It
will simply be violated at will.

I heartily support the principle of
the Bill. We should also be able to
say, “This Government at the Centre
shou!d not consist of more than 30
Ministers and the State Governments
should pot have more than 10 Minis-
ters, whatever may be the size of the
State concerned. Thig will not come
into effect immediately, but after the
next elections.”
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SHRI S. M. KRISHNA (Mandya):
After the great upheavel in the noli-
tical map of our country following
the general elections in 1967, we have
taken a few disastrous strides in the
working of parliamentary democracy.
The tempo and the speed with which
ministrieg after ministries fell toppl-
ed in various States reduced our de-

mocracy into public ridicule, I am
not singling out any political party
to lay the charge at its door. The

Bill that is now being discussed
would have served a very useful pur-
pose if it could kindle a little re-
thinking on the part of every poli-
tical party ‘in this country and also
every legislator in this country. A
certain degree of introspection is the
need of the hour, what is the lesson
that we have learnt in the last fifteen
months. Should not certain conven-
tions and precedents be evolved as a
result of the consensus that -would
develop by the meeting of the minds
and hearts of parties representing
various political shades in this coun-
try? I am pained to find that we are
going in a yery wrong,direction. I
heard two gpr three speakers' from
the ruling parly and noné of thém
have opposeq this Bill To that"ex-
tent they stand to be congrn‘tqtated
because we have to move with the
L - s
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spirit of the time. The condition is
acute; the disease is so deep aund
malignant, That is why my hon.
friend has come forward with this
Bill to amend the Constitution, I take
this opportunity congratulate Mr. |
Annadorai, the non-Congress Chief
Minister of Madras State. He could
have a jumbo sized ministry like the
one we are having in Mysore or 32 as
as they in Bihar had. But he stood
by the principle. He said that .on
principle he was not going to have
more than nine Ministers. Pressures
were brought upon the Chief Minister
of Madras State, but being a strong
leader as he is, he did not succumb
to those pressures, and he did not
surrender himself on the principles.
What happened in my State of My- ~
sore?  Much was made about the
new, dynamic, young Chief Minister,
1 feel that Mr. Nijalingappa was much
better, because he had a Cabinet or a
Counci] of Ministers consisting of
only 22, and today, Mysore Ministry
censists of 28 persons, and the Chief
Minister ig holding a threat, he is
holding a threat before the people of
Mysore, that he is going to add some
more Ministers, Ministers of State
and Deputy Ministers, I hear a rum-
bling, a murmur, a whispering cam-
paign that in the Central Ministry,
many of our Deputy Ministers, Min-

isters of State, have gone to the
Prime Minister and said—they
are reported to have gaid—"“Madam,

you do not have enough work at all,
and you do not give us any work at
all. What do you expect us io do
here?” The quorum that is needed
in the Lok Sabha is 54, I am given to
understand. They have three more;
there are 57 Ministers here. It is
three more than the quorum that is
required. The Prime Minister does
not bother about all of us being pre-
sent.as long as she pan cpmmand §7..
and sjt and be

glued to their seats whidh have been ™

* ahotted to thém! "THig I8 fhe position }

to which we have reduced parliamen-.
tary democracy in this country,
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Where we do we go from here?
What is going to happen to our de-
mocracy? What is geing to happen
to our values of democracy? Go 10
"Bihar, go to West Bengal, go to Hary-
ana; you walk on the streets of Chan-
digarh and Patna, You tumble into
so many ex-Ministers; and you just
cannot keep track of this ever-grow-
ing strength of Ministers and ex-Min-
isters. A time may come when we
will be expanding our Government
and when we will be expanding the
strength of the Ministers, when the
Ministers would become the laugh-
ing-stock of the nation, and we have
to be guarded about it.

Unless there ig a constitutional
sanction, no Chief Minister is going
to bow down to a convention, to
sweet reasoning, to persuasiveness,
He would like to be whipped by a
constitutional mandate, and that is
what is sought to be put in by the
leader of the Samyukta Socialist
Party. With these few words, I
commend the Bill for the acceptance
of this House, with the fond hope
that sooner or later, wisdom would
dawn on politicians, on legislators, on
leaders of political parties.

SHRI ASGHAR HUSAIN (Akola):
Mr. Deputy-Speaker, Sir, I rise to
support the Bill in principle inasmuch
as that, when we look to the coun-
try, we find that everywhere there is
a talk or comment that in every State
and also at the Centre the size of the
Ministry is such that it has become un-
wieldy and causing unnecessary waste
of energy, time and money. However,
the main object, as stated in the
Bill, is that this would stop defec-
tions also.

MR. DEPUTY-SPEAKER: You
had better come forward; you are
not audible.

SHRI ASGHAR HUSAIN: It #s
also said: in the country that thiase de-
fections which are taking-place every
now and then in the States would
also be stopped if we do not give any
encouragement to members by mak-
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ing them Ministers, It is also said

that the work has increased; no
doubt the population has also in-
creased, and the number of members
of the legislatures and of Parliament
has also increased, and to that ex-
tent the number of Ministers must
have increased, As my friend Mr.
Rane said, in 1952 it was g small
number, and looking to the present
trend in the country, and to the work
which is required to be done effec-
tively, no doubt that size will nave
to be greater, but not to the extent
as it is existing today. Therefore, 1
request the Government to consider
this aspect. I also request the Gov-
ernment to see that the number of
Ministers in the Ministry, if not now,
at least in future, is regulated.

But the question arises whether
there should be a constitutional check
on this, That is the moot point to
be discussed.

I think we need not go to that ex-
tent at thig stage, If we make it a
point to make it constitutional then
it would be very difficult for us o
run the Government as effectively as
we have been doing. Because, for
purposes of the functioning of parlia-
mentary democracy sometimes occa-
sions do arise where many considera-
tions have to be taken into account.
Therefore, 1 think we should not go
to that extent of amending our Con-
stitution. But, all the same, we must
introduce some healthy conventions
whereby we will be able to limit the
number of ministers and also, at the
same time, do away with the encour-
agement to likely defectors in legis-
latures,

Sir, that is all that I have to say.

oft ot gwrw ) (R
Fsaw wgEw, & ot e o N
gifew  gmrare Ao § i sgfR e &
wriifies- s F dw ket o
swTw S s asfear & § 1w
QP away 2w e g oA
TEe WA oY mt &, OF ST .
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HTIAM AT W F A AAE
FO grm FIfF I 2T meEa
T & &, FETATET &7 I I7feqq
F7 AT | AT ATATAIN I AN &
ZTE F AT AT A LA AN H G Hif
F qerart &1 zA fAd gW ATIMAT
TR T AT £ |

Ay et AR T g fR @ FEw
aaTea &t 9 ) gfoaronr # 81 FEEAd
FT fagm awT 7 g2 2 77 F TS 0F
fafreer a1 1 T ¥ % fafaex
F w7 o1 fvar 717 F21 fF gw
F¥ gAT! 1 WO AVEIC FTAW T@AT
g frascy Magdtas, T0F aw
TT gl AT HEY 0 & gEINT T Er 1A
AR A faq F OO FA F NS F &
Yt &, TATT FY AT FAT | AW F
AOAFAT FT AT A AFTATE FT AT
aa ¥y M dfed wmams g fF
T9 A O AF AR qUE T €A AGT
% 199 fA8 e qET AT qge O
¢ ag vz {5 g0 9w weANE T FETA
%3 forma ford ag =0 9@ T § amt
qat dew & fawm | 7 wWRAr §
@RI OFAT 91fgd AR gaw AR
fedt dear 5 sl gemgwTe wfafa
i wfwdesr 10 wfowa g & Ffew



2633
(Amdt.) Bill
¥ auwaT g ag aga a€ der &Y o
TR W Y g fe T
wfawa @t afswr wfes ¥ wfas 20
AW NASMNIFATE | IAH G
F1E vy geit . el foreet B f
Iod T @r
o 7 & g9 fad #1 FWAA K
5T ATEILY S FEw frogw 7
% quEl &7 AT T@r @ | A aef
yFacgar g | afew Iw F AT §
Awmfeai Ffaa adig ) 9 Twera
I TTFT g g | gAfEq AT
T 9t Y FOT ISFT I AMEAT
g faay Twdifas &3 §  wezraiT
AYIA 1A% F37 95T & | 3AF fA7
qg=r 9 47 g +ifgd fr ogm wfa
gz &1 g1 difgq ¥ ifF a9 23
FraemEar gra Tl 3w fam oA
4T FI gT H o Ay fAwy o
T T FPTAZ ZATE |

i 7 =g Tt (77 I): IuTeE
agtza, w4 famq 13 =1 fadgas o
e & 391 937 H AW B § wEmA
s g v o & fad s=iT ag
fadas qn far & 99% 719719 39
i ot g =ifEgd a1 1 A fad
Ffedl X qaedt wmiE @ AfEw
Farfadt & g fow  AgY frar g0

15.09 hrs.

[SHRI VASUDEVAN NAIR in the
Chair.]
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%1 afeqar Iy st & | qg Gfosar
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HTHA §7 AT F1 T@AT Angan g fw we
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SHRI RAJARAM (Salem): Mr,
Chairman, Sir, I am really happy to
support Shri Madhu Limaye's Con-
stitution (Amendment) Bill which is
before the House. We have amended
the Constitution go many times in the
past. For various reasons, this is a
fine Constitution amendment that has
been proposed by my hon. friend
Shri Madhu Limaye and which is an
essential one at this time for our
country.

My hon. friend, Shri S, M. Krishna,
has said very fine things about my
State and about the administration
given by the DMK, party in Madras
State. So, I think, I am competent
enough to say a few words about this
Bill because my State is ruled by
only 9 Ministers. Not only now. It
is not a new thing in Madras State.
From time immemorial, Madras State
has been ruled by only a few persons.
Even when the Britishers were hav-
ing a diarchy form of Government,
there were only 4 1.C.S. persons and
4. democratic persons and, on the
whole, 8 persons ruled Andhra,
Kerala arid Madras, all the 3 States,
and a part of Mysore State. All
these States were ruled only by 8 or
9 persons in those days, under the
Ministership of Dr, Subbarayan, Raja

of Bobbili, Raja of Panagal and others

who ruled very well without any
corruption. They even spent their
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money. They have lost their pro-

perty. In those days, there were all
big zamindars, rajas and everything.
Now they are paupers. But these
these days, paupers have come to
politics and have become rajas, multi-
millionaires and everything. Politics
gives them all these things. So.
everyone wants to become a Minister
one day or other. Take, for Instance,
Haryana.

SHRI RANDHIR SINGH: = Now,
we are T only.
SHRI RAJARAM: I think, in

Punjab, everyone is an ex-Minister.
I have read in papers that in Bihar
new parties are coming up for the
sake of contesting elections. Every
party has been formed by an ex-
Chief Minister. I do not know how
many ex-Chief Ministers ruled Bihar.

So, here is a fine Constitution (Am-
endment) Bill. The stage has come
when we must do something here.
At the Centre, from Nehru's days, it
is like that, Everyone will say that
he will become a Minister tomorrow
so that he will pull his wires contin-
nuously with so many other Mem-
bers of Parliament to catch the eye
of the Prime Minister or the Deputy
Prime Minister of even to joln ome
of the groups of the Congress Parlia-
mentary Party to get a Ministership.
This is a normal thing. This Is a com-
mon thing. The Centre has not
given a model to the countiry. So,
as Shri Madhu Limaye has rightly
pointed out, here is a fine Constitu-
tion, (Amendment) Bill by -which we
can create a model Cabinet and we
can create a quality Cabinet. My hon.
friend hag suggested that we must
create quality Ministers, Of course,
it 1s rather difficult to create quality
Ministers, Anyhow, we ean try to
do something to give a model to the
country and show it to other coun-
tries. We must minimise the number
of Ministers. We have got an army
of Ministers here, Yearlv 57 persons.
They *an even burn the whofe cotn-
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try. They have got such powers in
their hands. That must be curtailed.
We are having a democracy. But we
must not spend so much of money
over all these things. The number
of Ministers must be reduced. Then
only the people will respect us. Al-
ready, respect for the politicians is
going down and down. Every day
people are laughing at wus—every
Member of Parliament or Minister
wants to enjoy himself. Nowadays.
however, they are not complacent. As
far as Madras and Kerala are con-
cerned, people are studying so many
papers. At Delhi there are no dailies
in the morning and in the evening.
In Madras State there are vernacular
papers which gre going even to re-
mote villages—big dajlies. So every
villager knows what is going on at
the Centre, what is going on in Mad-
ras and in every other State. People
are now educating themselves. They
know what is politics in India. So,
do not think that you can continuc
to fool the people and live on the
foolishness of the people for ever.
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I accept the proposal of Mr. Madhu
Limaye. I think, all other parties
also will accept it, We musl unite
together and bring a Constitutional
amendment and cut down not only
the strength of the Ministry at the
Centre but also the strength of the
Ministries in all the Siates, so that
we can maintain a truc and good de-
mocracy in this country.

ot sifwTe ra Qe (Farem)
aamfa wgea, ot 7y fama F s
arfaw  fa= dfqae # goma & o
weqa frar £ 3% fair & 99 #1 weaame
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FeqH gWT § SHE FAdA TV qH LA
T FTHAT AT 98 @ | A G A
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o fagsm g wfga, #fF ==
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tamptation of imitating this bad ex-
ample”?

1626 hyrs.
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SHRI A. SREEDHARAN (Bada-
gara): Mr, Deputy-Speaker, Sir, I
‘wholeheartedly support this Bill even
though it might cause unemployment
1o some if it is adopted. This Bill has
come at a very critical period in the
history of our country, when our
faith in parliamentary democracy is
being eroded and a section of our
people are thinking seriously whether
the system of democracy which we
have in our country should be re-
moulded and whether we should have
-a parliamentary form of government
or we should go in for some type of
presidential form of government.
This state of thinking has come about
because of the lamentable perform-
ance of our Ministry. We have so
numerous a number of ministers that
you cannot go to a guest house. You
ask for a room and they say, the
minister is here, his nephew is here,
his uncle is here, his private secretar-
ies are here, They have become such
a big host that the administration
also is suffering. It is always better
to have a competent ministry for the
efficient running of administration.

1 would like to give one or two
examples. If only we could bring the
Ministries of Railways, Transport and
Shipping under one man, that Minis-
try could be more efficiently run. If
only we could bring the Ministry of
Agriculture ang Irrigation and Power
under one man, that Ministry could
be more effectively run. Today we
have too many Ministers and there is
clash between Ministries and files
take such a long time to mature.
Files go on jumping from one Min-
istry to another, One Ministry ob-
jects to it while another Ministry tries
to get it through with the result that
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even developmental gctivities are put
in cold storage.

History has proved that compact
Ministries have done more efficient-
ly than unwieldy ones. We have
various types of Ministers—corrupt
ones and honest ones, efficient. ones
and dunce ones, active ones and pas-
sive ones. While making selection po-
litical considerations always weigh
and cliques and groups exert their in-
fluece, By cutting down the number
of Mnisters alone, I do not think we
can change the face of democracy but
it blazes its trail. It is for that pioneer-
ing effort that I congratulate the
mover of this Bill, Shri Madhu Li-
maye.

Along with this T would like to
make a suggestion, and that is this.
At least 51 per cent of our Ministers
should be women and people belong-
ing to Scheduled Castes and Sche-
duled Tribes gnd backward commu-
nities. '

SHRI RANGA (Srikakulam) :
Why restrict it to 51 per cent? Why
not the whole lot?

SHRI A. SREEDHARAN: If that
could be done, the servieceg of talent-
ed people like Shri Sheo Narain
could be placed at the disposal of the
government. A number of other
measures are necessary to make our
parliamentary system effective. Shri
Madhu Limaye has invited the atten-
tion of the House and of the country
to one among many such measures.
I appeal to the Law Minister to accept
this Bill. If he does that, Shri Pan-
ampalli Govinda Menon will do down
in the history as one of those men
who saw light and wisdom at the pro-
per stage and my State and the
country would be proud of him,

SHRI SEZHIYAN (Kumbakonam):
I rise to support the timely Bill that
has been introduced by my hon.
friend, Shri Madhu Limaye. I accept
the principle on which this Bill
is based, but the formula which he
wants to recommend by certain cal-
culations, that I want to contest. I
would say that it should be re-consi-
Aered.
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As explained by the speaker who
preceded me, it is high time that we
‘do something to restore the confidence
of the people in democratic proce-
dures. The ministerial job should not
be used to attract defectors. A friend
who was speaking from the Congress
benches, Shri Yadhav, said that they
have not provided ministerial jobs
to all the defectors. That is the only
thing that he could find fault with!
They have given ministership to al-
most all of them but not to all.

Some time ago in Madras there was
a very satirical play, a modern play
by Cho. Muhammad bin Tuglak
ressurects, comes to the modern days
and contests the election on a party
ticket. His party secures about 240
seats and since he is elected the
leader of the party, he becomes Lhe
Prime Minister. Then there is a cla-
mour not only for Ministership but
for Deputy Prime Ministership. Tug-
lak solves the problem by saying “I
am the Prime Minister; I will make
all the 239 of you Deputy Prime Min-
isters”, In that way, the modern
Tuglaks solve the problem.

The same thing is being done in
most of the States. In Punjab, for
instance, all the members of the
ruling party excepting one have been
given ministership. The position of
the office of Minister has been reduc-
ed to that extent. Therefore, this
Bill is a timely one. My only objec-
tion to the Bill is to the formula. Shri
Madhu Limaye fixes the numerical
strength of the Cabinet as one-twelfth
of the strength of the lower House or
Assembly. But the numerica] strength
of the Assembly varies from State to
State, It ig not based on any rational
or logical principle. It is not related
to the population. Of course, in the
case of Lok 8abha the Delimitation
Commission goes into the question of
population and fixes the constituency.
But 'if you take the Assembly, for
‘imstance, in Madras State up to the
year 1087, the parliamentary consti-
tuency had only five Assembly seats.

. . v
JULY 26, 1968

»

an.i‘ﬁm

(A’ mu

Now it has six. But if we go to My-
sore or Andhra, for each Parliamen-
tary constituency there are seven As-
sembly seats. Therefore the numeri-
cal strength of the Assembly itself
varies and we should not base our
calculation on a varying numerjcal
data. We should have some correla-
tion which is fixed and uniform
throughout the country. Therefore
when the Minister takes this into con-
sideration I would also like him to:
take into consideration that the for-
mula to be followed should be uni-
form throughout the country. If we
follow this formula, then perhaps for
Pondicherry we will have half a Min-
ister or a quarter of a Minister. But
we can fix the lowest number, say
three or five, and the maximum. But
we should calculate on some basis
which is uniform and rational,

THE MINISTER OF LAW (SHRI
GOVINDA MENON): Mr. Deputy-
Speaker, Sir, I am today in the happy
position of being able to accept the
principle underlying the Bill which
has been supported by,almost all the
speakers who participated in the dis-
cussion. These speakers came from
various parts of the country and be-
longed to various political parties re-
presented here.

Government also have been think-
ing about this problem for the last
few months. You are aware, Sir, that
the Government has appointed a com-
mittee, known as the Committee on
Defections, in which representatives
of all the political parties are there.
There are certain leading jurists gnd
lawyers also in that committee.

The occasion for the constitution of
that committee was the very depres-
sing spectacle of defections which we
witnessed in various Legislatures
after the fourth general elections. T
shall not mar the consensus "which
was evident in the speeches today by
referring to the question as to who
has been responsible for defection
and all that. I do not think this is
the occasion when we ghould indulge
in that kind of controversy,
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It is a fact that there have been
‘defections and to an extent which is
deplorable. The object of the con-
stitution of the committee was to re-
commend to Government the steps
which may be taken in order to
avoid this kind of political demorali-
sation in the country. After a few
sittings of that committee, wherein
a paper was placed by the Govern-
ment in which one of the recommen-
dations was limitation statutorily of
the size of Cabinets, the Home Min-
ister requested me to convene a con-
ference of the lawyer-members of
the committee so that we could con-
sider what exactly could be done
legally, i.e., by enactment, in order to
avoid this trouble, The lawyer-
members, three or four of them, emi-
nent people like Shri Setalvad, our
Attorney-General, Shri Daphtary,
Shri Kumaramangalam, ex-Advocate
General of Madras and myself, met
and made a report to the Committee
an Defections. One of the recommen-
dations which we made was that it
would be advisable to limit by an
amendment of the Constitution the
strength of Cabinets both at the
Centre and in the States.

Bloated Cabinets are occasioned nn
account of the phenomenon of defec-
tions, sometimes to avoid defections

and sometimes because defections
took place., Where a ministry is
toppled as a result of Jdefections,

those who have defected have been
expecting something in return and if
that something was not available,
they would have re-defected, if that
word could be used, Therefore, we
see that in many places Cabinets out
of size have come into existence. I
do not want to indicate where it has
happened like thal. Apart from de-
fections, it would, certainly, not “e
liked by ‘the people to see that there
are very large Cabinets. The people
would not like it and democracy
would come to be ridiculed if we
have too large or too big Cabine's
either in the States or in the Centre.
So, it was recommended that there
should be an amendment of the Con-
stitution. It would, perhaps, be much
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better, ag was suggested by my vete-
ran:friend, - Prof. Ranga, in the Com-
mittee, that most of the things sought
to be done by legislation could be
effected by a moral code which could
be evolved by various political
parties sitting together. That is
true. Whatever be the law which we
enact and whatever be the smend-
ments which we effected in the Con-
stitution, it would be much better if
we could have a common mora] code
which would be adhered to by
different politica] parties. But I say
this also that we need not be
ashamed to limit statutorily the size
of the Cobinets in our country be-
cause, I find this has been done in
other countries also,

In a politically mature country
like the United Kingdom, I find that
there is a statute enacted in 1057
which replaces earlier statutes under
which the size of the Cabinet is sta-
tutorily limited. I have before me
that legislation of 1957. Now, the
wording of that statute is very com-
plicated and, therefore, I would read
out a summary of the provisions in
that statute from one of the Commen-
taries of the Constitution of India
which I have before me. This is
what has been done in the United
Kingdom, It says:

“The holders of political offi-
ces in excess of the numbers
specified in Section 2(1) of the
Act are disqualified. This means
that Ministers, as a class, are not
exempted from the disqualifica-
tion. Not more than 27 of the
Ministers named in Part I of the
Second Schedule . . .

—they are the senior Ministers; they
shall not be more than 27—

% ... and not more than 70 of
the Ministers specified in both
Part T and Part II of the Second
Schedule shall be entitled to sit
and vote in the House at any one
time.”

27 senfor Ministers and 483 junior
Ministers, together 70, not more than
that. The technique adopted is this:
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“The maximum number of Min-
isters who are not disqualified
will be maintained by the order
.of their appointment as Ministers
=0 that any Minister who is ap-
pointed after the quota is filled
up will be disqualified from sit-
ting or voting unless the number
.of sitting Members is reduced by
.death or resignation,”

~That is the technique adopted in Eng-
land =o that if there are 72 Members,
the 2 who are last appointed will
have to wait in queue to see that one
or other of the other 70 either resigns
or dies before he could sit and vote
in the House, Now, that system of
limiting the number of Ministers may
not be suitable to our country because
we have a written Constitution. As
rightly pointed out in the Bill which
is now before us, unless the articles
relating to the formation of Minis-
tries, namely, 75 and 163, are amend-
.ed appropriately, the legislation in
this respect would be unconstitu-
tional. That is why a Constitutional
amendment is necessary. 1 find this
in certain other Constitutiong also; the
Irish Constitution provides for the
-number of Ministers to be not less
than seven and not more than ten; the
Japanese Constitution Empowers the
Legislature to fix the number of Min-
isters; and the Government of India
Act, 1935, limited the size of the
Ministry at the federal Centre to 15.
That is why we found that immedi-
ately before Independence whenever
the British Government sought to
form a national Cabinet at the Cen-
tre, they fixed the number at 15. So,
this process of limiting by law the
size of Ministries i .not a novel one.
I would, therefore, be happy to ac-
eept the principle underlying the Bill
produced by Mr. Madhu Limaye here
because even before the Bill was in-
troduced, Government was also work-
ing along these lines. Now this is
not the oceasion to discuss whether
it should be 1|12th or 1|15th or 1|11th
ang all that. I request Mr. Limaye
fo withdraw the Bill in the Interest
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of the principle which all of us would
like to see established because even
it I accept the Bill now as it is, be-
ing an amendment of the Constitu-
tion, it would not become law be-
cause the necessary quorum itself is
not here. Mr, Limaye himself is a
member of the Committee on Defec-
tions and I gee many other faces also
nere of the members of that Com-
mittee, The last sitting of the Com-
mittee is to take place early in
August and it would be possible for
us, by a consensus, to finalise the
provisions which would be necessary
in this behalf. After that, I am sure
I would be able to bring a Bill before
this House on behalf of Government.

SHRI RABI RAY (Puri): In the
next Session? '

SHRI GOVINDA MENON: As

soon as it is over,
= ofe @ : Fgy wedt aTgw

st AT 0 Tg wedr Al

HNT |
So, I would request my hon. friend,
Mr, Limaye, to withdraw the Bill. 1
appreciate the uniformity of opinior,
the consensus, in this regard which was
visible with respect top this discussion.

ot wy femdr: (477) T
wg, w197 440 7 w7 f5 g wy
T WG & o AT & §F TR J17
FOOAM AT T T ¥ T3, 71 g1 A
z1afeT na Qi ¢ fFATE fEELE
F SF7 €9 avE T MW IT WA H

‘o gt £ vF T 1A fow
SHRI R. D, BHANDARE: It is
wrong.

st Wy femd : T AL wE @
g, 30 Fg WIE | WG T WA
fadry fipar 2, aveT w9 7 T T fie
g
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S To To weart : ¥ TF WA
9B wgar §-—ag a1 A< fafwz
¥@ 61 ag g, fedwm & faas
¢ ar gauy w1 eor g ?

1 know the reasons why the number
is reduced under the Minister's

Salaries Act of 1947,

17 hrs.

‘ot 7 fawd : & T ¥ FOT
gmr 1 wA "ar ¢ fr frewr  ad
Sq #4 TR F1F T F0GT A9 F
far fagas o fear, faad oo
wrofagt T &1 Tadfas g @Y
F=r fogqr J|r g, I F eq w0
1 gaTa & vEr 41 W FAtaT
UXHT g41 F1 fuer &1 gaTa W @
qr | ¥q " g F fagee
®q ¥ ga F1 g7 faar, Yy #7 g9 &
nqlg 97 #ue fagas w1 oamE 7
faar qr | =T &7 FA 7 AT
fagaer & f13 M fagra &, o1 W
2, qfw 3a &t g9 fgar &, gafen &
969 g1 Fe 31 9wgar g f agq &t
oA # w9q fagaw w1 amw
AT ATATE | T AT B AFL LN AT
T 351 €, IA6 IR | & F3 FA ATEAT
£ 1 g am aft ¥ e o Teoygsar
5 A1 gEAE W0 OAT IIF ATAE CF
F02) frgam w1 7f va 5w & s qw
# &t g7 afrada & faafaar 2 @
§ 3a T O% 7T F 3] §I gEA
ag afafs ¥ o7 wEvEFdr 937 97
F14A1 af@fa &1 gam W 3g wfafa
¥ 1 gw afafs €1 Y 9g 4 55 g
70 d5% § &% o o079 fqar ar fs
Afg-afeag #1 87 97 gA TF ATH
arfgy 1+ wa we "ga 7 331 fF a2
% AMA AT A AT § T AR
¥aw a9 qfria ® Q= qfa & 4@
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g s s AR ETOT Y A d
I fadzw waT wrgan § e ve w7
& g o g ¥ 95w I gw fear qr
T 7g fadgaw o 4w fpar qr | da
e 7 wow s ¥, o fe o faw
Faaqrga 2, wer § e e A9
e at | @ fEdT 9T I8
T, A TG FT AT & 1 AR
wroor g @ fr aodife & o qeaty-
qar S waaanfear a3 W & fyaw
AEAT & fAQ F wqT AN QT B,
IG qTOF AT 7F WY TH FOTE |
a FE I QT JeIwW v g AT A
I AW F § Aff § oA ag w7 &
TF &1 IEFT FTO0 8, IAF  FE FIOT
@ aws € 1| 6T OF-IE T )
I FTC FT HACGH  FL FIT AT G
agar ¢ 5 $3 qaw & qvng o
wa # w1 w1q 1 gafeg A
o sEA@EfEEr & 9 AT 6
ad qfadq Ft F1 Fard g, TAT 97
s W F fAg & gErTi 9T gaa
fasrz figmr 1 94 ¥ oF fagm
g qr ) AU T ag A8 § fF oA
fagrea 1 F1a ®77 $ gv9r] TIAANCT
® faega wigweor g sraar afew
3% fag aga T T €74 97T

tm oAEE A wgr fy AR w0
wra wi famt & afe & aff 13 £,
A EI N e | AT
e ¥ wqA7 & I ¥ wa 9 WA
Fear 751 Jreai s Q8 #1721 afea
ST HA! &9 G §4 w@3a1 wAn fe
AR F TR T4 FF G AW A
slaa & gore amfae qEt ag &
qZAT AT W4 AGE W F Arw H
qF 74T MRV I & G @A oY
g wifw w1 1 giF shra e
AT & ®5 o 7tk 5 T o e
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o9 wtra ¥ gew & U AfFT gefrwr
WH I v ARy A
qfF a7y wten w1 foge a1 W
gAY a9+ far g fr shie & wfr
THETT G, gafae gaw arr fif o
qEA XX X F o gh faaw
anr ¥ T @A afge | zafag
@wg A= AvE 3§ AT IR
aifaqt ¥ gefrer faar | 3aF g
stra o=t 71 Tfey qr fF gdt @i
F1 qg AT AT T4 AY FY @A
gt &1 fawir w3t Fifow
ST AMFT ag AT gRT 1 AF A™A-
¥z H WA TAT F gdw staw vt
®t WY 7E sgema | Fhew EF qEw
e qdf 2, saw QAT cowTd
% wfoq ag (PRI TECOF RO
AT A ¥ g 0 gH AT HY
ot ST 41, 9= AT g W A= i
AY ITF AT ZT FUT FT WY FHET
a1 f% g9 $3 7% "= W F A™AA
@t | AfFT @ AT g g, Fwew
| Y a0z G g, AW T
7 91 a9 1 a ™ fae § IAAT AR
T A% A1 7 gANr F &, TT §AG
F ot FIRAAT FTE |

"I AL I A AR wiw §, A
T Hy wifma w1 & Fe 3o fagre
mrg fE /iy wEw AR agar
J&FT IfF Fai aF g% g—Iaw W ¥
TEATAT H G W QT W
AW T § WX A qgT R A-w
T ¥ gHAa &, FroTHe Fo W gHAT
§ AT Ia¥ W9-ATq Wi NI WY §
ogt f #iw #1 @IAE § | T
A S A g W & 1 fow
g FeFs TGy T ANE )

aft-aft s 0§ Fg e
ag At == qfcrdw avelt wAEY &, SN

¥9 Gux for @ &, a2 T@ a@
% Juer qaew Wt g AfET R ¥
fe $® sront ¥ feost &t d% &
ar T @sr 1 AfeT [ GEN
ERCECEA £ bRl
£, T ® s ¥ fog T
2 GaX w8 U § ot qgwT garAr
JE g o

“There was general agreement
that there should be a limit on
the strength of the Council of
Ministers at the Centre and in
the States. The limit should
not be more than 10% of the
strength of the House in the
case of unicameral legislatures
and not more than 11% of the
strength of the Lower House
wherever there were two cham-
bers. In fixing the strength of
the Council of Ministers, Parlia-
mentary Secretaries should be
included. Ministers could be
drawn from both Houses.”

e ¥

A =

IRE AT AITEET & ¢

“There was wide agreement
that no one who was not ini-
tially a member of the Lower
House should be Prime Minis-
ter/Chief Minister, Effect would
be given to this recommenda-
tion by suitably amending the
Constitution.”

WEqH WEYET, WIAF! AT g fE
66 ¥ o ISA TAT ¥ UF HITq ¥V
T FAT TG A A A G e
qr, Tufae 7@ f& wo i safeea
waer 9 afer § g8 FATAT qURAT AT
fr e aE Tas g anT fF 1920
¥ ag w7 AT F FOA 4T AT
far wur w1 AW W AT FT AFT
Tty # frae @& gur WX 9F AR
7% faarr sreafua gun fr Ssaifas
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WM W AN EEW WS S ®
g 7 fr grow we TEE ¥ W
wfv wq &9 §F 2 ot & Fw
T gqH A &A1 IR NEF Y geAr
o7 WX FAE H TAM FEHFL
TEH WA s | A g8 T W fagr
7 3741 fedwwren 9y ¥ a7 fear §
feq gad v glawa <E@T MW@
FaE & weRa A g 1w §q FA
WY & 91| FY, IE4 FET WY dI%
T 7w § 95w g ae @
formrti wfqm Gaen 2@ aar 2, gad
T ¢ AT {OAT a9 & fav ac aad
? WY T AT | Iaw fewra A e
EATE | U TEA w@ ) AT ST
faglea 7 a a1 wdaeq g afwx aqr
T §&9, sfqua @, 1/12 @ AT 11 97-
[T T IAX AL 9 F1FS HANL 7 |
qEA i A A3 a2 Iwn § aE
TG TGAN | qA OALT AqT g, a8 WY
§aam@r Szar g1 11 T7AT W
@ Zo Y gar A3 A e w2 afc-
AT W & | "I FE H fEFaq
TAYZ? s6dr57Z 1A 119 A=
gafau car v  fi 57 gedt 5oy ¥
TAAW | WAL E@AH ¢ |
T TF AT FEAT = AfFT FET
T waAdY ¢ fF gwa o 5 fem
qE qF WAV & | WISH T F IF HHA
satfedt ®Y As< g A fafraa 3
AR IEF mAEL g APy ofeg
1 IGT T F graq & sfow w7
f& ¥y dfges st fax @
FAY @A §U WO AT FAE | T
AV I IETATETE | IEA AT
8 FSATKA! &Y FFAT § A6 FT W
0 B A@ @ wsdr 7 iy ofoeg
% e T@Y w(, & qforw
oRXAT FAT g ¥ | WA AW
e 7g & 5 i O # gfw
zal Y dwr saEr § WK 7% T
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st agwa 7 faew & sron s
T a9 &€ T B gH QAT HT
T @, 9% g0 A d 1wl
9§ awers ag & fr ag o o
g rfzafar e de mER
Ao W W o ffew me v
Te, fdflde sl 7 9 s 2
@ ¥ fag ur  gawr qaa @@ v §
AT § 1 gg A w147 ¥ ofed’
A2 oY Tq A = THW AqTA FY AT
far @ R S *gy § B W w
yar #n fraffa £ s at saw
UF w1aeT ag grw fF ggm W 9%
AT gen A4 G AT T @ AifE
quT WA WY e i fRT &g aa@a
f& oo & frgerogor oY g g
FEL AT AR ¢ AfFA W@y w3 dwr
Y gog § warT 71w ot &,
woer? St Y ar o A A g, I
TETT W1 a1 g 5t Fg wea €
EM W FT FArT AT wga § A
s A dmr fraifa #t @ wwfag
T F® A& 7 AwA |

Imerw wgRw, 79 g §
T fagra & R § g® 9 ¥ oF wa
iRk A s
/FT & 2 GAX ¢ A AT FY -
famr < & forn o fadaw & s

#Y wad qurew fadgww § 112
ST | FOATNA /209§ |
oft wRit s WY T W X 0)/20 WA
2@ wnfe A 2 wmm w1
wE qrwr @ g ¥ wet A
120 AN ST B WT ¥ 1 ¥
oA I & 7 wOA-Faw 10-11
TRaTrR aafer e £ |
zgT oM B W 7w wAA i fawr
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[ 7y fead]
X § Afer o) WY S g g8
7g 11 sfaws naw w7 7 § wifs

T ¥ oo ¥ % wed ©w fadew B
o 7EET & WA 9 W W

{9 gt 7197 2 |
nT ggsr frdos ¥ w@y &1 fadw
FEAR FE TIAG L TWIAFE
& fraaY & gart ag & &fFa faow @
g9 aZ0T ¥ qaw 97 F gafeg g
a7 &rw fF ag T afqa § w7 o7
A ¥ dfaarT ¥ w7 qg AT ey
A aga w8y g |

T #X qgw Far qW Wy 9 f¥
TN TR WIET T A T UF qI
frdas gav & s G ¥ fear S
i § wat fagas # afrg 3 #°Y
AT ATFATE |
MR. DEPUTY-SPEAKER: Has
the hon. Member leave of the House
to withdraw his Bill?

SOME HON. MEMBERS: Yes.

SHRI MADHU LIMAYE: I with-
draw the BilL .

The Bill was, by leave, withdrawn,
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17.13 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article
Shri Sezhiyan

1200 by

SHRI SEZHIYAN (Kumbakonam):
Sir, T move:

“That the Bill further to am-
end the Constitution of India, be
taken into consideration.”

My Bill seeks to amend article 120
of the Constitution. The principle
on which this article is based is a
very vital one. It has been raised
here several times in the past and
even in the last Lok Sabha I gave
notice of a Private Member's Bill
and several other Members belong-
ing to other Parties gave notice of
similar Bills. Only now I have the
good fortune to have it balloted and
get priority, I do not want to go
into the entire question of the offi-
cial language policy of India and
that is not under discussion now.
This has only limited scope. What
should be the language that can be
used in Parliament, by Members of
Parliament and the discussion is
confined to this narrow ambit. When
we begin to speak, several Members
ask: why don't you speak in your
own mother tongue? We readily
agree; we want to; it will be a
happy occasion when we can do so.
But there is the impediment of the
Constitution. Article 120 defines the
languages in which the businesy of
Parliament should be conducted.

Article 120 says:

“Notwithstanding anything in
Part XVII, but' subject to the
provisions of article 348, busi-
nesg in Parliament shall be tran-
sacted in Hindi or in English"™



